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SHRI TAPAN KUMAR SEN (West Bengal): Thank you, Mr. Deputy Chairman. Sir, the 

issue of gas pricing is a serious one. It is our natural resource, and it should be used in 

the national interest, and not to ensure windfall profit of the contractors, exploiting that 

natural resource. But the thing is moving in that direction, and that is why, there is an 

anxiety. Sir, the Petroleum Ministry's Committee has gone on record in the matter of pricing 

mechanism, where they have said that in the absence of market determined price through 

transparent bidding process, where valuation has to be done by the Government, it may 

be done, based on most recent competitively determined price, duly Indexed to the present. 

Now, the debate and the dispute is that the most recent price is discovered through 

international competitive bidding and arranged by NTPC and the lowest quote was by the 

RIL-NIKKO combine at 2.34 dollar million btu. That is the recent price, and that price of 

2004, if indexed to the present, cannot ensure an 85 per cent hike, which the same 

contracting company is demanding from the Government for the KG Basin gas. Sir, the 

2004-07 price can in no way justify an 85 per cent hike. And unfortunately, the kind of 

media expression that is coming as the reactions of different Government Departments, 

the Committee of Secretaries, etcetera, etcetera, is that they are inclined to accept that, 

asking for the moon by the concerned contracting company to fix the price of KG Basin at 

4.33 dollar/mm btu at the well head. If this is agreed, and it this natural resource is allowed to 

be exploited to ensure windfall gain... (Time Bell)... Please let me complete. 

MR. DEPUTY CHAIRMAN: I am just giving you the first bell so that you can complete. 

SHRI TAPAN KUMAR SEN: ....for some private contractor. This will totally frustrate 

the Planning Commission's decided perception of substituting it by a 

†Transliteration in Urdu Script. 
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cleaner fuel to the major polluting sector, the power sector, the fertiliser sector, the 

transport sector and the domestic sector because just one dollar increase in its price will 

mean a 33 paise per unit increase in the cost of power. So, this has got a serious 

implication. 

And the last point relates to the basis of making a claim for 4.33 dollars. What 

is the basis? The claimant is putting linking the international prices of crude for 

fixing the price of natural gas which is produced from our soil. (Time Bell) Crude 

we are importing to the tune of 80 per cent from outside. The gas we are 

producing. For fixing the price of gas when ............ (Interruptions)... 

MR. DEPUTY CHAIRMAN: Mr. Tapan Kumar Sen, please conclude. ... 

(Interruptions)... 

SOME HON. MEMBERS: Sir, this is a very serious matter. 

MR. DEPUTY CHAIRMAN: It is all right. But everybody has followed the rule. He 

should also follow the rule. ...(Interruptions)... He has no exception. ...(Interruptions)... 

Please sit down. ...(Interruptions)... Please conclude. ...(Interruptions)... Please 

conclude. 

SHRI TAPAN KUMAR SEN: Just one minute, Sir. 

MR. DEPUTY CHAIRMAN: Please conclude. 

SHRI TAPAN KUMAR SEN: Sir, we are ...... (Interruptions)... 

MR. DEPUTY CHAIRMAN: Everybody has followed the rule by taking three 

minutes. Why should he take more than that? ...(Interruptions)... 

SHRI TAPAN KUMAR SEN: In the matter of gas, there is no justification of 

linking the price with the import of international crude and the manner 

.... (Interruptions)... 

MR. DEPUTY CHAIRMAN: Let me follow certain rules. ...(Interruptions)... 

SHRI YASHWANT SINHA: Sir, I want to make a point. 

MR. DEPUTY CHAIRMAN: You should only associate. That is all right. ... 

(Interruptions)... 

SHRI TAPAN KUMAR SEN: Sir, doubling the production four times itself is a 

matter of ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: Okay. Next is Mr. Ravula Chandra Sekar Reddy, 

...(Interruptions)... No, no; you have concluded. ...(Interruptions)... Mr. Ravula Chandra 

Sekar Reddy. 

SHRI TAPAN KUMAR SEN: Sir, it is an important issue. Let us discuss it. 

MR. DEPUTY CHAIRMAN: No, no; in Zero Hour you should learn to sum up in 

three minutes. ...(Interruptions)... Otherwise, you give notice under some other rule, and 

do not speak like this during the Zero Hour. 



Matters raised [23 AUG, 2007] with Permission  207 

SHRI TAPAN KUMAR SEN: Sir, I am concluding. I demand a full-fledged 

discussion in the House. Thank you, Sir. 

SHRI YASHWANT S1NHA (JHARKHAND): Sir, the only point I would like to 

make here is that let the Government respond to that issue which has been raised in this 

House. ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: The Minister is not here. In Zero Hour, the Chair 

cannot compel the Government to respond. 

SHRI TAPAN KUMAR SEN: I do not know why it has been accepted. ... 

(Interruptions)... 

MR. DEPUTY CHAIRMAN: Now, I cannot answer. That has been admitted by the 

hon. Chairman. ...(Interruptions)... Mr. Reddy. 

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, we will give a notice for 

having a separate discussion. ...(Interruptions)... The Minister is here. Let him respond. 

...(Interruptions)... 

MR. DEPUTY CHAIRMAN: Mr. Chatterjee, please sit down. ...(Interruptions)... 

No, no; this is not right. ...(Interruptions)... This is not right. ...(Interruptions)... This is 

not right. ...(Interruptions)... This is not right. ...(Interruptions)... Please sit down. 

...(Interruptions)... Please sit down. ...(Interruptions)... Please sit down. 

...(Interruptions)... Mr. Siddiqui, please sit down. We have to follow the rules. When 

you give a notice under Zero Hour, it is a well-laid rule and convention that only three 

minutes are given, and asking for a response during Zero Hour, I would like to remind, 

is not a right. We have removed it from the rules. There is no rule for Zero Hour issues. 

In the rules, there is no Zero Hour, but still by convention, we are allowing you to raise 

matters of urgent public importance to just mention them. But if you want to have the 

response of the Government immediately, why do you give a notice under Zero Hour? 

You should ask for a discussion under any other rule. ...(Interruptions)... 

Please listen to me. ...(Interruptions)... Please listen to me. ...(Interruptions)... The 

Chair can't ask the Government to respond to Zero Hour submissions. 

...(Interruptions)... It is for the Government to decide. ...(Interruptions)... If it wants to 

respond, let it respond. I have no objection. ...(Interruptions)... The Chair can't ask the 

Government, "You please respond". ...(Interruptions)... 

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): We are demanding a 

discussion. ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: The Government is there. ...(Interruptions)... The 

Government is listening to you. ...(Interruptions)... Mr. Ravula Chandra Sekar Reddy. 

...(Interruptions)... 

Demand for Safe Return of Andhra Pradesh Labourers Stranded in the 

U.A.E. and other Gulf Countries and Providing them Employment 

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesh): Sir, I have been 

trying to raise this issue since 21st August. ...(Interruptions)... This is an urgent 


